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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. ERNAKULAM

XHAXNO: BA Nn 557 /1990
A B shbe-

"DATE OF DECISION 9-7-1990

E Sagidharan .Applicant (s)

Mr Johnson Manayani

~

— Advocate for the Applicant (s)
Versus ' '

The Sub Divisional' Ingpector Respondent (s). '
Mannarghat Postal Sub Oivision, Palghat & 3 others

Mr TPM Ibrahlmkhan

—_— Advocate for the Respondent (s)

CORAM:

TheHoﬁbw“M-SP Mukerji, Vice Chairman

&

The Hon'ble Mr. AV Haridasan, Judicial Member
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Whether Reporters of local papers may be aIIowed to see the Judgement? ‘7&,-,
To be referred to the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement I N

To be cnculated to all Benches of the Tribunal ? ;™

JUDGEMENT _

( mr SP Mukerji, Vice Chairman )

_Ua‘have heard the learned caensel for both the partiss
on this application in uhichvthe applicant is sseking rsgular
appointment as Extra Department Deliveny Ageﬁtlat Prembra
Post Office on the‘basislef‘the judgeﬁent of this Tribunal
~dated'21st August, 1989 in 0AK4326/87(Annexufe-A)._ Para 6

'”af the'afaresaid judgement reaéﬁas"falious:

"Under the above circumstances, this petition can -
only be dismissed, but we make it clear that the dismissal
of this petition will not be precluds the petitiocner from
seeklng appointment as ED Agent under the first mspondent
in the light of the above refsrred provisions on compa-
ssionate ground in any of the future vacancies of ED
‘Agents., If the petitionsr files such a petition, it
may bs considered and grant relief to the petltloner
‘to the axtent permissible undar the above provisions"
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The learned counsel for the applicant concedss that the
applicant has_sincé.been regularly appointéd as E.D.Messenger
at'Thachampara Post Offics, butvtba applicant is not fully
satisfPied by that past and would like to have a regular post
of Extra Depértment;1 De;ivery Agent thch carries & higher

e olume s - : . _
pay than that of a Messenger. The applicant, by virtue of
e . ’ _

, . ) an\ia[nvwmrw"-
the aforesaid judgement, has already got the benefit, and ,
o _ "
according to him amd is not out.of job. His plsa that he

g

should be abserbed as E.D.D.A. irrespective of his eligibility

- and other conditions to be satisfied for appointment, does not

appeai to us. The transfer to his native place is also

possibles only to & comparable post of Messengsr and not to

- a higher post of E.D.D.A. wg therafore see no force in the

~application and dismiss the same with liberty to the applicant

to sesek consideration for appointment as E.D.U.A. in his native

place as and wphen a vacancy arises, in accerdance with law.
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( AV HARIDASAN ) , ’ ( SP MUKER3I )
JUDICIAL MEMBER , . VICE CHA IRMAN
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